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Coran: 
1-ion'ble Shri AX. Gaur, Member (J) 
iion'bie S.hri C.R. lvi ohapatra, Member (A 

Heard Mr. K.C. Kanungo, Ld. Counsel for the applicant 

and Mr.0 .B. Mcthapatra, Ld. Si. Standing Counsel for the 

R espori dents. 

2. This Origmal Application has been fled by the 

applicant challenging the order of the Respondents denying payment 

of interest on delayed payment of service gratuity. It is seen from the 

record that the Respondents have not specifically controverted 

statemenk of the apptn ant 	ntnnLd in Paras 4.0 to 4 12 of the 

Origmal Application. Mr. Kanurgo, d Counsel for the applicant, 

submited that in the order of pavnlcrIt1J? rat utty interest was calculated 

till 28.06.2006, but actually the authorization for payment was issued 

by 	letter/order dated 24.07.07. 	The Respondents have thus 

completely forgotten that this amount remained with them for a 

period of 1 3 months 

Having he aid Ld. Counsel for both the parties: and 

after having carefully perused the prowsion of Rule 68 of CCS 

;Pen 	w 	inio ha 	pin ion 	,afthe opnth 	is  entitled to 



1• 

the interest 	.1 0% per annum on the gratuity amount up to 

24.07.2007, which shall be calculated and paid to him within 03 

months from the date of receipt of copy of this order. Ordered 

accordingly 

4 With the above observation and direction, this 

Original Application is disposed of. 
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